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RE: RELEASE OF 39 INDIAN
CHILDREN DETAINED IN PAKISTANI
JAILS

SHRI JOHN F. FERNANDES (Goa):
Madam, I would like to raise the plight of 40
Indian children who are languishing in the
Pakistani jails. I gave this notice on Monday,
but I am told that the attention of the House
was already focussed on this issue. Mr.
Gujral is aware of this. His Ministry is
involved in this. Mr. Gujral should intervene
in the matter and see that these children are
released from the Pakistani jails.

Madam, this matter was raised by the
BBC. The Amnesty International has taken
up this matter. But there is no attempt by the
Government of India to see that these
children are brought back to India. These
children were taken away from the
Saurashtra-Kutch region by fishing boats
which were on long voyages.

The hon. Supreme Court had recently
delivered a landmark judgement on child
labour. I want to know from the Minister of
External Affairs the steps being taken by
him to bring back these children to India and
to rehabilitate them. At the
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same time, [ want also to know the steps the
Central Government has taken to direct the
State Government to stop child labour.

THE DEPUTY CHAIRMAN: How are
they in Pakistan?

SHRI JOHN F. FERNANDES: They were
taken away by the fishing boats. The
Pakistani marines had arrested them. They
were put in the Pakistani jails and they have
been in the Pakistani jails for the last three
years. When they were taken away, they
were about 8 years. Now they are 11 years
old, very young boys. The Central
Government is doing nothing about it. They
are just languishing in Karachi jails. Out of
the 40 boys, one boy died. There are now 39
boys who are languishing there, in some
charitable organisations. But the Foreign
Minister knows about it. But no attempt has
been made by the Government to bring them
back to India. I want to have the reaction of
the Minister of External Affairs. Mr. Gujral
knows about it. I would like him to see that
an authority is constituted by the
Government of India to implement the
direction of the Supreme Court, to
implement the latest decision of the Supreme
Court banning child labour.

Thank you, Madam.

THE DEPUTY CHAIRMAN: You
sec, this is a very serious matter. The
children were smuggled or they were taken
away by force. They had been arrested by
the Pakistani authorities. I think our
Government should take...

SHRI JOHN F. FERNANDES: Madam,
they were languishing in prison and nothing
was done by the Government.

THE DEPUTY CHAIRMAN: No, no. We
should do something. Our defence Minister
is here representing the Government.
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SHRI JOHN F. FERNANDES: No,

Madam. They have been got released by
Amnesty International and they are now with
the NGOs. They have to be brought back.
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SHRI RAGHAVIJI (Madhya Pradesh):
Madam, I think the whole House is...

THE DEPUTY CHAIRMAN: Yes, the
whole House and I think the whole country
would like the children to be back.
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SHRI N.K.P. SALVE: Madam, ...

SHRI SUSHILKUMAR SAMBHA-JIRAO
SHINDE (Maharashtra): He said that he was
taking the responsibility. He said that he
would talk to the Minister of External
Affairs.

THE DEPUTY CHAIRMAN: There is a
meeting of the Foreign Ministers of SAARC
countries today or tomorrow. I
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think the Foreign Minister can take up this
issue there.

Today we have a lunch hosted by the
Chairman for the new Members. So, 1 will
adjourn the House three minutes before for
the new Members to reach there. Some of
them are here and some of them have already
gone.

I also want to make an announcement that
all the Zero Hour submissions and Special
Mentions which are pending and for which
permission has been granted, will be taken
up after the Short Duration Discussion. We
want to clear all the business that is pending
before we adjourn the House sitfe die in two
days' time. All the,pending 'matters which
the Members feel...

AN HON. MEMBER: What about special
mentions?

THE DEPUTY CHAIRMAN: I said that
Zero Hour submissions and Special Mentions
will be taken up after the Short Duration
Discussion so that whatever matters you
want to raise about your constituencies are
finished before we adjourn the House sine
die in two days. You should not go back
home saying that you wished to raise it.

The House is adjourned for lunch for one
hour.
The House then adjourned for
lunch at fifty-eight minutes past
twelve of the clock.

2.00 P.M.

The House re-assembled after lunch at five
minutes past two of the clock, The Vice-
Chairman (Shri MD. Salim) in the Chair.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We will take up Short Duration
Discussion.

[RAJYA SABHA]
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SHORT DURATION DISCUSSION

The Steep Rise in Prices of Essential
Commodities
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